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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

FRIDAY, THE TWENTY FIRST DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HON'BLE THE CHIEF JUSTICE APARESH KUMAR SINGH

ARBITRATION APPLICATION NO: 135-OF 2025
Between:

M/s. Laxmi lnfobahn One Private Limited, Registered Office at Laxmi Cyber
Centre, 8-2-682, Road No. 12, Banjara Hills, Hyderabad, Telangana - 500 034
Rep. by its Authorized Signatory, Mr. A.G.Krishnan, S/o. Late A K G Krishnan,
Age: 59 years, R/o. Hyderabad.

...Applicant
AND

M/s. ANSR Global Corporation Private Limited, Registered Office at
Manyata(Embassy Business Park, SEZ, L1, Block Banyan, Ground Floor, Outer
Ring Road, Nagavara Hobli, Bengaluru - 560 045, Karnataka.
Rep by its lrlanaging Director

...Respondent

Arbitration Application under Section 11(5) & (6) of the Arbitration and

Conciliation Act, 1996 R/w Scheme for Appointment of Arbitrator, 2000 praying

that this Hon'ble Court may be pleased to appoint the Arbitiator on behalf of the

Respondent under Section 11(5) & (6) of the Arbitration and Conciliation Act,

1996 to adjudicate all the disputes between the Applicant and the Respondents

herein arising out of the Lease Deed dated 03-11 -2021 registered as Document

No. 16528 of 2021

Counsel for the Applicant: Mr. M. Naga Deepak

Counsel for the Respondents: Ms. M. Sri Harini Reddy

The Gourt made the following: ORDER



THE I{ON'BLE THE CHIEFJUSTTCE SRI APARESTI_KTJMABSINGII

Arbitration Anolication No.135 of 2025

Order,

F{eard N4r. M.Naga Decpak, learned colrnsel appearing

for thc applicant and Ms. Nf.Sri I{arini Reddi,, learned counsel

appearing for the respondent.

2. Ily order dated 31..1,0.2025, this Court proposed to

appoint NIr. Justice P.Naveen ltao, a former Acting Chief

.f usUcc oI this Court as an ir-rdcpcnclcnt .'\rbitratol' to adjudicatc

the dispute berween the parties. -I'hc order datecl 31.10.2025 is

extracted hcreunder for easy reference:

"Mr:. i\,[. Naga Deepak, learned counsel lor rhc rrPplicant.

Mr. Nt. Sri ltlarini llcddt., lcarne d ct>unscI for thc

rcspondent.

-fhe applicant and the respondent arc under a LLlase Deed

c'latcd 03.11.2021, rvhich provides flor arbitration clause 39-2.

For subsisung dispute arising our o[ the said Leitsc [)eed,

notice invoking arbitration clausc was issued on 16.05.2025

upon the respondent which they have repiied uide letter

datcd 21,.05.2025. They resenre their right to respc,'rd to the

factual and legal aliegations at an appropriate stago and for

nomination of an arbitrator. 'Ihereafter, the applicant has
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invoked the jurisdiction of this Court under Section 11(5)

and (6) of the Arbirrauon and conci[ation Act, 1.996 (for

short 'the Act) for appctintment of an atbrttatot who has to

be nominated by the respondent as the arbitration clause

provides for a pancl o[ three 
^fbLtr^tors, 

dne each to be

seiected by the lessec and tl-rc lessor and the umpire to be

appointed by the rwo arbitrators.

On notice, the respondent has appeared-

I-earned counsel frrr the respondent cloes not obiect to

the appointmcnt of an r\rbitraror ro consritutc the Arbitral

Panel.

Ingredients of in'ocadon oI arbitrarion of the ;urisdiction
of this court u.der sccrio. 11 (5) and (rr) of thc Act are

made out on the abor.c grounds. Moreover, the respondent

is agreeable ro rhc appoint,re,t of an i,dcpendent arbitrator
from their sidc. -z\s rhe appiicant has arready nominared rheir
own arbirrator, I thcrefore propose to appoint
Sri Justice ,. Naveen Rao, a former Actrng chief Jusuce of
this court (ncsidenr of #3001, My Home Bhooja, Block-A,
PIot Nos' 22-24 & 31-33, Rayadurgam, Ranga Reddy Districg
Mobile No: g374012311) as an independent arbitraror on
behalf of the respondenr, ro adjudicate the dispute berween
the parties. T'he proposecr Arbitrator is requested to submit
his consent and a declaraaon in terms ,f S".Or, ,rrrrof the
Act read with Schedule VI of the Act.
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I{egistq,' is directed to communicate this order to the

proposed Arbitrator.

'Ihe martcr bc listcd on 21.11.2025 along u'it h ;\rbitration

Application No.111 of 2025 rvrth the responsc, iI any, of the

proposed Arbitrator."

3. The proposed Arbitrator has submitted his consent along

rvitlr a declaration under Sectio n 1,2(1) read rvith Schedulc YI

of the z\rbitrauon and conciliation Act, 1996 (t:rr short 'the

Act') bv letter dated 06'11 '2025'

1.l,earnedCounselfortheapplicant,therefore,submitstlrat

appoirrtmentoItheproposedArbitratorma\rbe.corr[rmed.

5. . ln that view of the mattet' I herel>y appoint

M,.JusdceMr.P.NaveenRao,aformerActingClriefJusticeof
\
\thisCourt(I''esiclentof#3001'NIyFlomeBhooja'BIock-A'

plot N.s.22-24 & 31-33, Raidurgam' I(\r'llanga Reddv

Disuict,TelarrganaState-500081;Ph.No,o4o-23+42515176;

Mobile No.g374 olz311), to acr as independent Arbiffator on

/ --r^^+ in resocCt of the dispute t)enveen the

behalf of the respondent in respect

pardes.TheArbitratornominatedbythe}g55(',randthe
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Arbitrator appointed by this Court shall nominate a thild

Arbitrator, who shall be the Chairman to constitute the Arbitral

'fribunal.

6. Registry is directed to senre a xefox copy of the entire

pieadings to the learned Atbitrator. The learned Arbitrator is

requested to keep in mind the fee prescribed in Schedule IV of

the Act and the time hmit prescribed under Section 29A of the

Act.

7 The Arbitration Appiication is, accordingly, clisposed of.

Miscellaneolrs applications pending, if an1,, shall stand

closed. sd/- T. KRISHNA ruuan
JOINT REGISTRAR
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//TRUE COPY//
SECTION OFFICER

tor. 
Mr. Justice Mr. p. Naveen Rao, aformerActing chief Justice' High courtfor

the State of Telangana at Hyderabad (Resident of #3001, My Home Bhooja,

Block-A, Plot Nos.22-24 & 31-33, Raidurgam, K.V.Ranga Reddy District,

Telangana State 500081; Phone No.040.23442575176; Mobile

No.8374012311)(BySpecialMessenger)(AlongwithaGopyofaffidavit

and material PaPers)

2. The Section Officer, O.S. Section, High Court for the State of Telangana at

Hyderabad
3. One CC to Mr. M. Naga Deepak, Advocate IOI^U-CI

4. One CC to Ms. M. Sri Harini ReJdy, Advocaie IOPUCI

5. Two CD CoPies
Kam/orfr'a(V,
\-4/-A
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HIGH COURT

DATED i2111112025

ORDER

ARBAPPL.No.135 of 2025

DISPOSING OF THE
ARBITRATIO N APPLICATION
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